H ! H
oy e B - P
" . < a .,

CENTRAL ADMINISTRATIVE TRTIBUNA: HYDERABAD BENCH

AT HYDERABAD

original Application No.402/1396

Dt. ofdecisions27-3=1996

Betweén:

?.S. Gunasekharan .o Applicant

and

The Director, Dept. of Space,

I3R0O, SHAR centre,

covt. of India,

sriharikota=-524 124 .e Respondent

o
COUNSELLFOR ‘THE APPLICANT: Mr. I. Dakshina M+rthy

COUNSEL FOR THE RESPOWNDENT: Mr. N.V. Raghava Reddy

"CORAM3

HON'BLE SHRI JUSTICE M.G. CHAUDHARI, VICE CHAIRMAN

HON'BLE SHRI H. RATENDRA PRASAD, MEMBER (A)
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community as per the extant orders of the Govern+ent

(Order passed by Sri Justice #.G. Chaudhari

Hon'ble Vice Chairman)

- - - . -

A disciplinary enquiry has been held on the

charge that the applicant had produced false castle

certificate and secured employment in SHAR Centre
Tradesman-D against the post reserved for 5.7T. 60
The charge 1s based on the allegat?on that initia
applicant had produced a certificate from the Tah
which described him és a Hindu Vannia. But on en
it was found by the authorities that the applican

infact, belongs to Vannia Reddy caste. &lthough

by stagolerst
appears that the enduiry has presided, no final ¢

had been passed in the enguiry. From Annexure=Vv]
it is seen that the Government of India have desi

Caste Certificate to be produced by the applarant

prescribed format in order to resolve the dispute

his social status.

The said Memo. issued by Depdr

of Space, ISRO;

applicant toiégoduce & Caste Certificate in the ¢

from Dy, Collector or Dy. Commissioner, Chittoor

?

as
munity.
lly the

sildar

SHAR Centre, dt.26-11=-1995 direct

quiry

£

it

rder

IT

red @}
in the

about

. prescribed for the purpose in the enclosed specimen

District

before 31-3-1996 to the effect that he belongs to S.7.

N

on the subject.

ot

Possibly, the enquiry will be completed
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thereafter..
&

&

we fadl to understand as to why the

applicant should have any hesitation to produg¢e the

prescribed certificate. We are not impressed

submission of the learned counsel that since 1

a certificate was produced, he should not be r

to produce a fresh certificate. The original

Mﬂ - conchiatnve
cate- has 1tssl£mheen found to be deubbdnl and

Fay Sesher ey

circumstances when the opportunity 15 not beir

to the applicant to show that he belongs to &/

Ln»wh&ch«caae nething adverse tathim«w&&@ﬂhepﬁen,

fail to understand as to why the applicant hasg

to the Tribunal. We, therefore, find no grouf

ente;tain.this apprlication and therefore it ig

The applicant will be free to submit the certi

4

wlthln the prescribed time as directed. No co

{(M.G. Chudhari
Vice Chairman

Dated 27th March, 1996
Open Court Dictation
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To

1, The Director, Depte.of Space,
' ISRO, SHAR Centre, Govt.of India,
Sriharlkota~124.

2. One copy to Mr,I.Dakshina Murthy, Advocabe, cAT.Hyd. |
a, One copy to Mr. N.V.Raghava Reddy, Aldl .CGSC,CAT . Hyd.
4.,0ne copy to Library, CAT.Hyd.
5. One spare copy.
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IN THE CERTRAL ADMINISTRATIVE TRIBUNAL
- HYLERABAL BENCH AT HYLERABAD

MG tku-ufm*““”
I'LIE HON'BLE MR «JUSTICE :

: . VI CE CHAT RMAN

¥~ Q941*L§0ﬁ~93“”‘“sj.

THE ,HON'BLE MR,RTRAﬂeﬁRﬁﬁﬁN‘z MLA)

Dated:jﬁ)—_jg-lggs

. . OKDER/JULGMENT y

, M.A/R.A./C.a.NoO.
. | . iﬁ
0.A.No. \%qu%_

. T.A.No. ’ : (w.p.No, )

Admitted and Interim directions

issued.

Allowe

Dispos¢d ~f with dlrectlons
Dismisked.

‘thml sed as withdrawn,

. Dismigsed for default.

: Ordered/ReJected
" No. order as to costs.
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